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IN_ THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD
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 Telecommunigations:

5.

Counsel for the Aplecaﬁt

Counsel for the Rasp&ndenta

Trinagha Rao

The Secrstary to.Govt.of India,
Ministry of Communications;
New Delhi.110 061.

The Director Genaﬂal,
Telecommunications,
New Delhi-1, |

|
The Chief Gensral Manager,
Talecommunications;
A.P,Hyderabad=-1.
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F— ﬁﬁ;ﬁ.ﬁ,'“‘-‘”ﬁi -
The Gsnayai Meneger ;=i acs" v

Rajahoundry-533 150.

The Sub—Diuisionaﬂ Officer;
Talescommunications:
Razola-533 242,
The Suparintandané;/
Telsgraph Traffic Division,
Ra jahmundry=-533 104,

Mr.

L)

CORAM: ‘

THE HON'BLE SHRI JUSTICE V. NEELADRI RAD :

Mr. N.V.Ramana,Addl.CGS".

Dt.of Decision : 29-09-95,

es Applicent.

«+ Raspondents,

URS Copupadam

VICE CHAIRMAN

THE HON'BLE SHRI R. RANGARAJAN : MEMBER (ADMN.)
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l. The Secretary to Govt.of India,
Ministry of Commmunications, New Delhi=1,

2, The Director General, Telecommunications,
New mlhi-lo

3. The Chief General Manager, Telecommunications,
AJ.P.Hyderabad-1, ' '

4, The General Manager, Telecommunications,
Ra jahmundry=150C, :

S5« The Sub Divisienal Officer, Telecommunications,

Ragone«242, '
6+ The Superintendent, Telegraph Traffic Division,
Ra jahmundry=-104,

7. One copy to Mr,U,R.S.Gurupadam, Advocate, CAT.Hyd.
8+ One copy to Mr,N.V.Ramana, Addl.CGSC,CAT.Hyd,
9. One copy to Library, CAT.Hyd,

10, One spare copy. '
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Dated: 29th September, 1995.
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(AS PER HON'BLE SHRI R.RANGARAJAN, MEMBER" (ADMINISTRATIVE)
e AR $ad y . o M .

Heard Shri URS Gurupadam, learned counsel for the applicant and

Shri NV Ramana,.leafned,standing.counsel for the respondents.
v - - il . " Fy N b L - . -

. - g ‘L'

‘_")W'Méva‘,ba T L N Y« 2 .
2. The appllcant weakeé ,as_ casual mazdoor under R S on 1.6.1984

and he continued as such till .31.8.1984. =, Thereafter he was
disengaged. Later he was engaged ‘once 'Sgéin on '1.6.1994 and
discharged on 31.10.1994 & by the impugned order No. E-14/CM/ISM/93-

95/47, dated 31.8.1994., This order wgs challengedin this OA.

3. As the break in service is more than one year in the first
spell, the same cannot be condoned. However, as he has got
experience 1in the depdrtment, he is more useful in the service
compared to the freshers. In view of this, the following
direction is given:-

The applicant shall be engaged if there is work in future in
preference to freshers. But if he 1is going to beyJEngaged in
pursuance of this order, none who is already in service wsl be

retrenched.

4, The OA is ordered atcordingly at the admission stage. No costs

(R.RANGARAJAN) (V.NEELADRI RAO)
. MEMBER {ADMN.) VICE CHAIRMAN
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/; Dated: 29th September, 1995,

Open court dictation. 2
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TYPED BY . CHECKEIB BY

COMPARED BY ., APPROVED BY

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
WYDERABAD BENCH AT HYDERABAD

- THE HON'BLE MR.JUSTICE VYV NEELADRIRAO

VICE CH. IRMAN

THE HON'BLE MR.R.RANGARAJAN :M(&)

AND

DATED; gg\-j ~1995

GRBERAFUDGMENT

'o.A.No._ Qa8

Meho/Rod./ColNOW

in

TC;’*“NO_‘ ' (WGP.E-\IOC . )

Admitfed and Interim directions
Issued, ) '

Allpwed.
Disposed of with directions.
Dismyssed. al” Jag ad Lt Gnan

issed as withdrawn.
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